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cluded as expenditiously ax pos-
sible ‘and endeavour shalt be
made to conclude suit or ‘pro-
ceeds within a period of ene
year frem the date of its com-
mencement.’’ (6)

MR,  SPEAKER : [ shall now put
semendment No, 6 to Clause 10 moved
Wy Shri G.M_ Banatwalla to the vote of
the House.

Amendment No. 6 was put and
Megatived.

- MR, SPEAKER : The
i8—

question

‘“Phat Clause 10 stand part of the
lﬂ'."

The motion was adopted.
Clavse 1) was added 1o the Bill.

Clauses 1] to 23 were added te
the Bill.

MR. SPEAKER : The

question

‘““Tast Clause 1, the Enacting For-
mula, and the Title stand part of the
BilL.”

The motion was adepted.

Clause |, the Enacting Formula
and the Title were added to the
Bill.

MR.-SPEAKER : The Minister may
new move that the Bill be passed.

SHRI JAGAN NATH KAUSHAL :
I beg to move :

““Tixt the Bill be passed.””

™MR. SPEAKER : The
in

question

““That the Bill be passed.”
The muwtion way adopted.
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SHRI SATISH AGARWAL (Jsiptir) ;
Now, which court will have jurisdietien
or which Family Court will have juviy-
diction if Shrimati Jayanti Patmaik '#ies
a suit ?

18.52 hrs

STATEMENT RE-HIJACKING @M

INDIAN  AIRLINES FLIGRT
IC—421 ON 24TH AUGUST,
1984

MR, SPEAKER : Now, Sy
Khursheed Alam Khan has to make a
statement. You please lay it on ths

Table of the House.

THE MINISTER OF STATE @F
THE MINISTRY OF TOURISM ANB®
CIVIL AVIATION (SHI
KHURSHEED ALAM KHAN) : I beg
to lay on the Table a statement on the
Hijacking of an Indian Airlines Air-
craft on 24th August, 1984,

Statement

I made a statement in the House gw
24th August 1984 on the hijacking of thy
Indian Airlines Boeing-737  aircraft,
based on the information then avafi-
able. Now we have more infornmtige
which I would like to share with Hes-
ourable Members,

Within a short while of the aif€raft
taking off from Chandigarh, sevew per-
sons arose from their seats. Twe
entered the cockpit after breaking the
door open. They overpowered the com-
mander and the co-pilot. They asiaultad
the co-pilot, inflicting an injury on his
head and fastened him to a seat with a
turban. The five young men whe woré
seated at the rear of the aircraft (oek
up vantsge positionsin the cabin, #Naut-
ing pro-Khalistan and anti-Indiew
slogans. They announced that the air-
craft had been hijacked and wids being
taken to Lahore. They displayed s
round object in a paper wrapping whiek
they described as a grenade, a camiefa
case described as a  ‘time-bomib® sada
bottle containing some liquid descritim
ay an ‘explosive’, They slyo bra
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two. lq,ng metal pins, threatening that
tglblr tips. were lethally poisoned, The
hxpckcrs had also scized the fire axe
apd, the crowbar from the cockpit and
brandished them as weapons. At that
stage and in fact until well after the
plane had been at the Lahore airport,
there was no sign of the hijackers being
in passession of any fire-arms.
T‘he”.aircral't landed at Lahore at
about 9.45 a.m, and was their till
7.15 p.m, The hijackers released five
passengers including two Norweo'ans and
afp [ndian couple with a child.
At Lahore the hijackers demarded
refuelling on th: aircraft and safe
ssage to USA via Bahrain, Through-
outthe day they kept repeating their
dgmdnd for refuclling und threatencd to
blow up the aircraft if this demand was
ndt met. Later if the ev:ning at about
they mude other demands
including payment of Rs. 5 lakhs to

~each hijacker Pakistani citizenship for

them and the issue of passports with
permission to travel to USA. At one
oomt of time they threatened to start
k&u’mg .one  passenger every fifteen
rrunutcs

=

. -I should like to mention here that
Iuﬂm vepeatedly requested the Pakistan
authorities not to permit  the aircraft
to leave Lahore. There requests were
made vot only at official levels but by
the Home = Minister directly to  Gen.

Anj' However, the aircraft was refuclled

] __Lahorg and allowed to proceed (0
K_araichi. " The Prime Minister spoke to
Gen. Gia-ul-Haq and rep-ated the re-
JLhat the | Pakistan authorities
shn*nld ensure the safcty of the passen-
gers, the crew and the aircraft to
legvc Pakistan scrritory and apprehend
the huackcls The aircraft landed at
Karachl at 8.55 p.m. At Karachi two
more wormen passengers .were  released.
Once agaip the aircraft was refuelled.
and _allowed to lakc off at 2. 30am,
d:&regardlng our repcatcd requests.

’l""' ¥

The, aircraft procccdcd towards Dubai -'
frqrn_ Karachi, Tnitially the Babrain
Cgatral, Control refused permission-fo -
lu_;d_gqn_;_l‘ closed .the airport, But qQn .
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repeated  rcquests . on behalf of the
Government of India and on the pilot’s
urging that his fuel supply was running
dangerously low, permission was given
and the aircraft landed sufely at about
6 25 a m, at Dubai. : —

We sent a ,tcam of technical oﬁpers
in 3 second aircr'!ft first tor K‘arac,hl
and from there to Dubai. At Duba: i
the hijackers repeated  their demand o“_f,
safe passage to USA and the refuelling
of the aircraft,

The halt at Dubai lasted for -about
I8 hours, during which protracted nego-
tiations were conducted by the Dubat
authorities, resulting in th termination
of the hijack, The passenvers and crew
of the hijocked aireruft returned to
Delhi in the second aircraft at 4.25 a-m,
on 26th  August,. 1984 The hijacked
aircraft returned at 3.55 a.m.

i o
‘have been  rightly
concerned about the - securily arrange-
ments” at our airports. While investiga-
tions are stilt under w ay, it would be
premature to come to  any judgement
on the ceffccuivencess of the security
checks conductod bofore the take-off of
the aircraft, On the basis of informa-
tion so far available there is no firm
cvidence of any weappn having-been
taken into the aircraft in contraventjon

Hon'ble Meombers

of our n.nul itons. As I have stated
carlier, a fire-arm was displaved by the
hi J.u_k: rs only after the aircraft had
been i t the Lahore airport. HOWevcr

a' this stag> no definite conclusion can
be drawn apd we must  await the comp-
letion of investigations
At Dubai the situation  was hapndled
by the authorities with great firmnéss,
Sheikh Mohd  D:fence Minister of the
Government of  Dubur was  personally
in charge of the' negotiations. with!the
hijackers, H: made it clear 10 them ~
that wviolence to passengers would not
be tolerated.  When they demanded re-
fuelling of the plane for onward flight
they were told that the aircraft wey)d
not be permitted to leave Dubai. The,.
Prime Minister has already conveyed
her thanks to the President of U.AE.
Sheikh Zayed and to Sheikh' Mohd.
for the assistance so.well gendered. 4
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“"T'he passéngers, crew and the aircraf't
are safely back in India, The hijackers
are still in Dubai in the custody of the
authoritfes there. 1 do not ~wish to say

¢ &t ' this stage. | am “confident
that the House will appreciate this, as
further action is th: subject matter of
v'!;':f'}'_ delitate negetialions, '

19J00 hrs

_ﬁOPYRlGHT (AMENDMENT)
BILL

-S'Hill SATISH AGARWAL (Jaipur) :
Sir, we can pass (hc Copyright (Amend-

mcnl.) Bill without any dcbate, We
cooperate with them though thuy
acc:g.l_su u,s x.\f_' 'Inot- . coopzrating with
them,,

BHADRA 5, 1906 (SAKA)

. THE MINISTER OF STATE OF THE |

. MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFAKE

(SHRIMATI  SHEILA. KAUL) : I
Qeg-_ to_ move ¢ 3 s
‘“That the Bill  further 1o amend the
Copyright Act, 1957, as passcd by

Rajya Sabha, be to kw into considera-
tion,’ : ’

~MR.

jgo =

SPEAKER - The question

‘“That the Bill further to amend the
JCopyright  Act, 1957 us passcd by
Ra])a Sabha, be ldko.n itQ.considera-
tion.’ .

"+ Thé nigrion was adopred

~:MR. SPEAKER :!

The questi0n is :

‘&"That C]auScs 2 to 10 stand part of
* the Bill”’ ¥ .

e, 4D ™

The monon was udopzed

P A nr

Nuw, we take up
clause by clause considcration. i

'C'lau.;e& 2 tp IO were ,addq‘l to Ehe :

Bill.”} &

| GHause. 1. the Lnactin ,+ Farganla
‘«and:the Title were “added 10 the
Bill. P Xl R ol

_..i . % ".-'v -
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Family Courts 'B:'Hf; 2.‘;'

SHRIMATI SHEILA KAUL; I w)
to move : Vi iR

T 2
“J,fM

st maw fagrdt ard) (7€ faeeft)
AeAeT AgreT, wAI wgzar 4z Far & f®
77 faa @ # gady 3T 341 g8 | ;BT
A1 A1 g 19 & AT MR av red

fareq & 1o figen g @ b
arg gt 2, foawr aoq ad Fﬂmﬁ?\

Hdr |

““That the Bill be passed™,

AT AT FAT WA U
S Tav @ &g fawe § s @
(st mao Fo NWo WIAA) @ g g
nsgr fawr &1 mg mﬁm‘rzqsi’lﬁ:‘
=@ faa &1 a1 ww §, mcra‘ramfin

F{é} l R ™ Vo _
MR. SPEAKER : The questjon_

is Ok

. -I'-L:i!i

““That the Bill te passea™

The Motion was adopted. o
, R
19.03 hrs o

v

Statutory Resolution Re : Approval n[
* his

CONTINUANANCE OF PROCIAMAT -
TION IN RESPECT OF SIKKIM,

R. SPEAKER : Now, -we take up'f‘
Proclamution on Sikkim, o

SHRI1 G.M. BANATWALLA
(Ponnani) : I risc on a point of offer.
I submit that this Statutory Resohutidiy
with respect 1o Sikkim cannot be moved"!
[ draw your attention to rule 174 read
with Article 356. You will find -Hnt
this Proclamation about Sikkim ~¥s tef
remain in force upto 24th  of Nmrhﬁhﬁ
of 25th of November. Today, ™~
passing a Statuto:y Resolution to _
tinue the ~ Proclamation w.ef%
November i.¢. threee more manths.
still*te pass; How can this Htﬁ?ﬂm




